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) IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW BOMBAY BENCH
O.A. No. 420/88 198
- "+ DATE OF DECISION _14,12.1990.
- Shri C.S. Jain ~ ‘ Petitioner
ff J R Shri A.P. Furtad Advocate for the Petitioner (s)
; Versus |
State of Gea & Another Respondent
Shri G.U. Bhobe - Advocate for the Respondent (s) ;
CORAM

The Hon’ble Mr, N. SENGUPTA, MEMBER (J)

The Hon’ble Mr, M.Y. PRIOLKAR, MEMBER(A).
1. Whether Reporters of local papers may be allowed to see the Judgement ? %
2. To be referred to the Reporter or not ? N
3. Whether their Lordships wish to see the fair copy of the Judgement ? /V V

Whether it needs to be circulated to other Benches of the Tribunal ? !\(\?
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BEFORE THE CBENTRAL ADMINISTRATIVE TRIBUNAL
NEW BOMBAY BENCH,
CIRCUIT SITTING AT PANAJI.

. D A L20/88,

Shri C.S, Jain,

House Neo,112@, Heusing Beard Coleny,

Perverim, Alte Betim,

GOA. .+ Applicant.

V/s.

1. State of Gea, threugh
The Chief Secretary te
the Govt., ¢f Gea,
Secretariat,

Panaji, Gea.

2. Shri P.S. Khandeparkar,
Superintending Engineer,
Circle III,ID, Feterda,
Margze, Goa, .» Respondents.

Coram : Hen'ble Member(J) Shri N. Sengupta.
Hen'ble Member(A4) Shri M.Y. Prielkar.

Appearancess

Shri A.P. Furtad. .
Advecate for the Applicant,

Shri G.U,., Bhebe, Advocate
fer the Respondents.

JUDGMENT |  Date : 14.12.1990.
T Per Shri M.Y, Priolkar, Member(J) }

The apﬁlicant in thisvcase had the gri@anCG, wﬁen
ne filed this application on 25,6,1988, that ﬁithbﬁgb according
te him, he was the only persen eligible un@er>£he relevant
recruitment rules for appointment te the post of Superintending
Engineer in the Irrigatien Department and a vacancy was avallable
from 7.1,1958, he was not premeted te that post whereas

nesnendent Ne.2 who was junior te him was promoted on adhoc
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tasis as Superintending Engineer by erder dated 5.5.1968,
Subsequently, by order dated 2,8,19t9, the applicant was promoted

on adhoc basis te the post of Superintending Engineer, Teday,
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the learhed Céunsel for the applicant shewed us a cepy af th
order dtd. 26.18.199¢ by which the applicant is promoted as a

Superinteniding Engineer in Irrigation Department en regular basis
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fagainst the 1988 Vvacancy with effect from £,10.1990%,

2e The grievance of the applicant which is gtill
subsisting is that his promotion as Superintending Engineer
sheuld be made effective from 7.1,1948, that is, the date
since when three vacant posts were available but only twe
promotions were ordered, or atleast frem 5,5.19&8, that is,

the date when his junier, Respondent No.2, was se promoted,

e It was stated en behalf of the applicant that he
h&é already submitted a representation te Gevernment foru
antedating his prometien and the Government's reply is still
awaited., A copy of that representation is, hewever, not on
rece?&. The learned Ceunsel for the Resp@ndent Government

étated that the date frem which the applicent's premetien on
regular basis has been erdered, namely, £.76.,1999 is the date

en which the Gea Public Service Commission has approved this
appointment and that censultatien with the Gea Public Service
Commissieon will be necessary feor antedating his premetien, In
the circumstances, we think that the interest ef justicd will be
met if the applicant submits a fresh representatien teo Gevernment
givineg the reasens for his prayer for reﬁrmspective premotioen
which :rceould be decided by Gevernment en merits of the case,

in censultatien with the Gea Public Service Commissioen, if

Necessary.

Ly Accordingly, we direct that the appiicant should,
within ene month from teday, submit a ffesh representation te
Respondent Ne,1 giving full justification for his claim fer
antedating his premetien and, within four wmeénthis from the date
of receipt ef such representation, Respondent Ne.1 sheuld take
a final décisi@n thereon, in censultatien with the Gea Public

Service Cemmissien, if necessary, ©Detailed reasens will have to
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be given in case Gevernment rejects the representation, Needless

te say, if the applicant is still aggrieved with the Geovernment's
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decisien, he will be at liberty te approach this Tribunal

again in accerdance with lav,

5« With the above directioen, this application is

dispesed of finally, with no ordee as te cests.

%ﬁiﬁ/va/ga - M/%&i;yéi;%;ly?)

( M.Y, PRIOLKAR ) ( N. SENGUPTA )
MEMBER(A) . MEMBER(J) .



